
official of the Air India have tendered 
resignation; and

(b) if so, the reasons thereof?
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTAM KAUSHIK): (a) No, Sir.

(b) Does not arise.
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Rise/fall in prices of commodities

1626. SHRI KANWAR LAL 
GUPTA;

SHRI MOHINDER SINGH
• SAYIAN WALA:

SHRI PRASANNBHAI 
MEHTA;

Will the Minister of FINANCE be 
pleased to state:

(a) what was the price rise at the 
end of 1977 and what was the price 
rise at the end of 1976;
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(b) what specific steps Government 
have taken to control the prices in the 
last six months;

(c) which are the commodities of 
which there is price increase in the 
last three months;

(d) which are the commodities of 
daily use, whose prices fell in the last 
six weeks; and

(e) what steps Government propose 
to take to reduce the margin of profit 
for retailers, wholesalers and manu­
facturers?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) On a point 

to point comparison, the Wholesale 
Price Index (1970-71 =  100) rose by 
3.7 per cent in 1977 as compared with 
6.3 per cent in 1976.

(b) The steps tala-n to check price 
rise have been described in the Econo­
mic Survey, 1977-78. recently presented 
to Parliament.

(c) In the last three months, that is. 
between November 12, 1977 and 
February 11. 1978 there was a net price 
rise in cases such as barley, moong, 
ghee, meat, groundnuts and groundnut
oil, tea, soap, cotton cloth, jute manu­
factures and cement.

(d) The commodities of daily use,
whose prices have fallen in the last six 
weeks, that is, between December 31.
1977 and February 11, 1SJ78, include 
rice, jowar, masoor, urad,
potatoes, onions, eggs, fish, sugar, 
Khandsari, gur, vanaspati. mustard oil, 
and turmeric.

(e) Apart from specific measures of 
price and distribution control, market 
mtervention by public agencies such 
as NAFED -and NCCF, and imports of 
sensitive commodities such as edible 
oils and cotton, help in restraining 
profit margins and ensuring reason­
able prices to consumers. Such measu­
res as abolition of sole' selling agencies 
(e.g. in sugar_and vanaspati industries) 
and control over restrictive traide prac­
tices also tend to have the same effect.

Nan-recoverable amounts advanced by 
Nationalised Banks to various Parties

1627. SHRI KANWAR LAL GUPTA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that crores 
of rupees advanced by the nationalis­
ed banks to the various parties are 
not being recovered by the nationalis­
ed banks;

(b) if so, the total amount of bad 
debts or doubtful loans by the nation, 
alised banks in the last 3 months;

(c) the names of the parties against 
whom loans of 50 lakhs and above 
have been pending for recovery for 
the last two years or more; and

(d) what specific steps Government 
have taken to recover the same?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) The ques­
tion of recovery of advances granted 
by nationalised banks normally arises 
in the case of advances which have 
become due tor repayment according 
to the repayment schedule and those 
which have been specifically recalled. 
In the event of failure of the borrowers 
to repay the advances in such cases, 
banks proceed in the first instance to 
realise the security, if any, charged in 
the relative accounts. Where no sec­
urity is available but there is surety/ 
guarantor for the advances, banks try 
to recover from the surety/guarantor 
also. If these efforts fail, banks take 
legal steps for the recovery of the dues.

(b) According to the form of 
Balance Sheet and P /L  Account pre­
scribed in Schedule III to the Banking 
Regulation Act, 1949, banks are given 
statutory protection from disclosing the 
quantum or particulars of bad and 
doubtful debts for which provision is 
made to the satisfaction of their 
statutory auditors.

(c) In accordance with the provi­
sions contained in the statute govern­
ing the functioning of nationalised




